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[€. T-60011(06)/20/2016-F9rT.-11I (7. %T.)]

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 3rd July, 2018

S.0. 3232(E).—In exercise of the powers conferred by sub-section (2) of section 12A of the Commercial Courts
Act, 2015, the Central Government hereby authorises the State Authority and District Authority constituted under the
Legal Services Authorities Act, 1987 (39 of 1987), for the purposes of pre-institution mediation and settlement under
Chapter IITA of the Commercial Courts Act, 2015.

[No.A-60011(06)/20/2016-Admn.-III(LA)]
Dr. RAJIV MANI, Jt. Secy. and Legal Adviser
3759 GI/2018
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